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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Twelfith Report on the Ministry of
Railways (Railway Board)—Reservations for, and employment of,
Scheduled Castes and Scheduled Tribes in Central Railway and award of
petty contracts, parcel booking agencies and out-agencies to Scheduled
Castes and Scheduled Tribes in Central Railway.

2. The Committec took the evidence of the representatives of the Minis-
try of Railways (Railway Board) and the Central Railway on the 30th and
31st January, 1981. The Committee wish to express their thanks to the
officers of the Ministry of Railways (Railway Board) and Central Railway
for placing before the Committee material and information the Committee
wanted in connection with the examination of the subject.

3. The Report was considered and adopted by the Committec on the
7th April, 1981.

4. A summary of conclusions/recommendations contained in thef/Report
is appended (Appendix IV). ,

M /
New DELHL; R."K. BHOLE,
Aprii 8, 1981 Chairman,
Vaisakha 18, 1903 (Saka) Commiittee on the Welfare of

Scheduled Castes and
Scheduled Tribes



CHAPTER 1
A. Introductory
The Central Railway was set up as a Zonal Railway on November 5,

1951. There are six Divisions of the Central Railway as indicated
below :—
Divisions Locations Headquarters

(i) Bombay V.T. Maharashtra Bombay.

(ii) Bhusawal Maharashtra Bhusawal

(iii) Nagpur Maharashtra Nagpur.

(iv) Sholapur Maharashtra Sholapur.

(v) Jhansi Uttar Pradesh Jhansi.

(vi) Jabalpur . Madhya Pradesh Jabalpur.

1.2 The Central Railway has six Workshops. Names of these Work-
shops and the places where they are functioning are : —

Sl Name of the Workshop Location of the Department
No. Workshop
1. Parel Workshop . Bombay Mechanical
2. Matunga Workshop Bombay Mechanical
3. Jhansi Workshop . Jhansi Mechanical
4. Bhusawal Workshop Bhusawal Electrical
5. Manmad Workshop Manmad Engineering
6. Bycula Workshop Byculla Signal and Tele-
Communication.

1.3 The 3 Mechanical Workshops are under the Chief Workshop Engi-
neer, in the Headquarters Office. The Engineering Workshop is under the
Administrative control of the Chief Bridge Engineer. The Electrical Work-
shop is under the Chief Electrical Engineer and Signal and Telecommuni-
cation Workshop is under the Chief Signal and Telecommunication Engi-
neer in the Headquarters. All these workshops are under thc Administra-
tive control of the General Manager.

B. Reservation Orders and Exemptions

1.4 The Committee have been informed that the reservation orders for
Scheduled Castes and Scheduled Tribes have been adopted from the follow-
ing dates :—

SU Category Date from which appi-
No. cable.
1 2 3
(i) Direct recruitment:
(a) Class 1 Recruitment made by
Union Public Service
Commission.
(b) Class I 5-11-1951
(c) Class TV 5-11-1951

-t



1 2 3
{l) Premwtion :

@) ClassI (lowest rung) . . . . . 20-7-1974
M) Class I to Class 1T . . . . . . 2-7-1974
(¢) Class If (selection) . . . . . . 4-1-1957
(d) Class IV (Selection) . . . . . 41-1957
(¢} Class III {non-selection) . . . . . 27111972
() Class IV (non-selection) B s A L7 /)

{a) The following percentages of reservations have becn provided to
Scheduled Castes and Scheduled Tribes on the Central Railway *—

) Post filled by Direct Recruitment :

SC ST

() All India basis . . . . . . 15% "%

(b) Regional basis . . .. 12% 10%

(1) Posts filed by Promotion . . . . . 15% L YA
{iii) Posts filled by temporary appointments:

@) AH India basis . . e 15% %

(b) Regional basis . e 129 107

(iv) Posts filled by depuwation :

No quota has been prescribed for filling up posts by deputation i.e. by
Scheduled Castes and Scheduled Tribes. However, where the number of
vacancies to be filled by deputation, is fairly substantial endeavour is made
to fil a fair number of posts by Scheduled Caste/Scheduled Tribe
employees.

1.5 When asked what was the percentage of reservation in the Central
Railway it was stated during the course of evidence that it was 12% for
Scheduled Castes and 10% for Scheduled Tribes in respect of posts having
pay scale below Rs. 425/-.

1.6 The Committee have been informed that no reservation has been
madc for the post of Vigilance Inspectors.

1.7 Asked why reservation rules have not been made icable to the
post of Vigilance Inspectors, the Committec have been informed that the
posts of Vigilance Inspectors are not filled in by direct recruitment.  These
posts are manned by staff who are brought on deputation from other depart-
ments.  The reservation quotas are ensured in the parent cadre from where
they are drawn. Thaeng only lateral enteries, no rescrvation is dono
while getting staff 10 man these posts from various departmentts.

1.8 In the Vigilaince Department persoas only from Railway Ministcy
ar Railways Organisations arc stated to be taken.
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1.9 The Committee have been further informed that the rule of exemp-

ting the post of Vigilance Inspectors is as per the standing instructions of
the Department of Pcrsonnel and Administrative Reforms with regard to
filling up of posts on deputation basis.

1.10 In reply to a query, it hus been stated, during evidence, that all
the candidates including Scheduled Castes and Scheduled Tribes from the
Ministry of Railways are considered for the posts of Vigilance Inspectors.

1.11 In a written note furnished to the Committee it has been stated
that reservation rules in promotions arc not applicable to ‘the following
categories of posts :—

(i) Promotion against leave vacancies of less than 45 days.
(ii) Posts filled by deputation.
(iii) Posts filled by transfer.

(iv) These work-charged posts which are required for emergencies
like flood relief work, accident restoration and relief, etc.

(v) Promotion by Selection within Class I Service.

(vi) Promotion other than (v) above. where the clement of direct
recruitment exceeds 66 2/3%..

1-12. The Committee are perturbed to mote that imspite of their obser-
vations in para 1. 11 of their 21st Report (Sixth Lek Sabha) that they are
‘in principle opposed to any category of posts being exempted from the par-
view of reservation’, a nomber of categories of posts in the Central Railway
have been kept outside the purview of Preservation orders in favour of Sche-
duled Castes and Scheduled Tribes. The Committee in their 2lst
Report (Sixth Lok Sabha) and 1st Report (Seventh Lok Sabha) have already
suggested that ‘‘the whole policy of reservations and to make reservations
applicable in fo70 to all the categories of posts in the Railways should be re-
viewd in comsultation with the Department of Personnel and Administrative
Reforms.”’ They hope this review would be umdertaken seon so as to extenmd
reservation to all categories of posts.

C. Ligison Officer and Cell

1.13 In a note submitted to the Committee, it has been stated that the
Ministry of Railways (Railway Board) has a special set up at the Railway
Board level under the charge of an Additional Dircctor assisted by two
Joint Directors.

1.14 The Special Cell in the Ministry of Railways (Railway Boura)
keeps a watch over the implementation of the reservation quota for Schedul-
ed Castes and Scheduled Tribes on the Railways. Besides, monitoring the
implementation of the quota both in respect of recruitment and promotion,
ch bgell also looks into the grievances of Scheduled Castes and Scheduled

roes,
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1.15 In a note submitted o the Committce the existing strength of the
Reservation Cell of the Railway Board has been stated to be as follows : —

1. Additional Director (Establishment) (Reservations)

2. Joint Director (Establishment) (Reservations) . . .
3. Deputy Director {(Establishment) (Scheduled Castes/ Tribe)
5. Inspectors : .

6. Assistants . .

7. Upper Division Clerks .

8. Swenographer Grade ‘D’

9. Lower Division Clerks
10. O. D. (Res.), Bombay

1.16 On the Central Railway a Special Cell headed by a Senior Scale
Officer has been sct up at the headquarters. An officer has been nominated
an cach of the division and in the workshop to ensure quick and correct
implementation of policy decisions and also to look into the grievances of
employecs belonging to Scheduled Castes and Scheduled Tribes. The Chief
Personnel Officer, Central Railway, is the Liaison Officer for this Railway,
for the work relating to reservation in services of Scheduled Castes/
Scheduled Tribes. ile ensures timely and limr implementation of the
instructions issued from time to time by the g:’ way Ministry and also re-
dressal of grievances of employces belonging to Scheduled Castes and
Scheduled Tribes. He also inspects the reservation rosters maintained by
the various units and ensures rectification of deficiencies/discrepancies
whenever noticed.

- e DDA p e ™

1.17 The Cell comprised of one Senior Personnel Officer, 4 inspectors
and other clerical staff, '

1.18 The officers of the Cell both on the Railways and in thc Ministry
conduct infcnsive inspections for cffective implementation of the various
orders relaﬁn%‘ to reservations and also Jook into the grievances of Scheduled
Caste and Scheduled Tribe employees.

1.19 Asked how performance of the Reservation Cell could be made
more cflective, the representative of the Ministry of Ruilways (Railway
Board) has stated during cvidence that the Additional Director and Joint
Directors assisted by the inspectors visit the Zonal Railway Offices, ascertain
informat.on, checked the records and held discussions in respect of reserva-
tions. The reservation Cell draws its inferences on the basis of certain
stipulated statements reccived from the Railways and the annual reports
which form the basis of the understanding of the progress of implementation
both in recruitment and in implementing the reservation policies. If the
Cell is satisfied with the progress, it takes note of it but if 1t is not satisfied
it refers them back to the concerned Railway and gets clarifications. The
Commitice has been further informed that the Cell is in touch with the legal
department as well as the guiding ministries like the Department of Pe:sonnel.
As a matter of fact, the Cell acts as a watchdog and monitoring Cell on the

progress of implementation.

1.20 In reply to a question as to whether periodical meetings of the
fisison Officers at the Zonal as well as Divisional Headquarters have been
arranged to discuss problems relating to the maintenance of rosters et.,
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Jhe Committee have been informed that the Chief Personnel Officer in the
Central Railway does impress upon the Officers-inchargz of the Divisions/
Units the importance of the correct implementation of the orders relating
‘to reservation of Scheduled Castes and Scheduled Tribes and alsc correct
maintenance of rosters.

1.21 During the course of evidence the Committee have been informed
that at least two meetings of the Divisional Personnel Officers are held in
a year to check, review and discuss the progress made in regard to imple-
mentation of reservation orders. There have also been instances when the
Divisional Personnel Officers were called in for additional meetings. 1t has
been stated that in Central Railway, meetings of Liaison Officers are also
held to discuss the progress of recruitment and promotion of Scheduled
Caste and Scheduled Tribe candidates.

~ 1.22 In a note submitted to the Committee it has been stated that Esta-
blishments of Central Railway which had been inspected by the Joint
Director Establishment (R)1 of Railway Board during the period from
9th August. 1980 to 16th August. 1980 were : (i) Central Railway Press,
Byculla, Bombay, (ii) Central Railway Workshop, Matunga, Bombay (iii)
Office of APO (Stores) at Headquarters Central Railway, Bombay V.T.
(iv) Officc of SPO (Engg.) at Headquarters of Central Railway,
Bombay V.T.

123 The inspection reports on these establishments were sent to the
Railway in October, 1980.

1.24 The salient points noted during the inspection were :—

In the roster registers no cntry/updating had been made, columns of
Category/Trade of the employees belonging to were not filled up, cutting/
erasing of entries without signature of the competent authority, columns re-
lating to appointment of khalasis found blank, reservation points nct speci-
fically indicated, incomplete entrics in the roster, incomplele or improper
maintenance of rosters.

1.25 The six Establishments inspected by the Joint Director Estt. (R)
I, Railways during the last two years were :—(i) Office of the Divisional
Superintendant Bombay. (ii) Office of the Assistant Engnieer, Agra Cantt;
(iii) Office of the Printing and Stationery; (iv) Office of the Dy. Chief
Mechanical Engincer, Loco Workshop, Parel, (v) Oifice of the Divisional
Superintendant Jhansi, (vi) Office of the Divisional Superintendant Nagpur.

1.26 The important points brought out in the inspection were similar
to those of the points during the inspection from 9th August, 1980 to 16th
August, 1980. The Central Railway is stated to have taken the appropriate
-actions thereon.

1.27 The Committee note that the Chief Personnel Officer in the Central
Railway Headquarters has been appointed as the Liaison Officer to periodi-
cally inspect each unit and report the progress regarding intake of Scheduled
Castes and Scheduled Tribes in the services as per the quota reserved for
them to the General Manager. The Committee also note that oue of the
Joint Directors (Establishment) in the Railway Board, whose jurisdiction
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covers the Central Railway, also visits various units of the Railway to keep
a watch over the implementation of Reservation Orders in favour of Schedaled
Castes apd Scheduled Tribes. The Committce need hardly stress that the
Liaison Officer has to emsure due compliance by the subordinate appointing
authorities of the orders and instructions pertaining to the reservation of
vacaacies in favour of Scheduled Castes and Scheduled Tribes and other beme-
fits admissible to them. The Committee suggest that the inspections by the
officers of the Ministry of Railways (Railway Board) should be made
more frequently so that inadequacies detected in the fumctionimg of the Cell
in the Railways are corrected timely.

1-28 The Committee arec perturbed to wote that the points brought
out by the inspection held in 1980 were similar to the points brought ont
by the inspection held two years earlier. This clearly indicates that mo.
follow up actiom is takem om the imspection report. The Commitiee expect
the inspecting authorities to emsare that the deficiencies pointed out by them
ave properly taken mote of so that similar mistakes are mot repeated.

t



CHAPTER II
RECRUITMENT AND PROMOTIONS

A. Recruitment Procedure

2.1 The Committee have been informed in a written note that on Rail-
wuys, recruitment to Class-1 services is made by the Union Public Service
Commission. Appointments to Group-B, ie. Class-1I arc mostly made by
selection from among the eligible Class-IIT employees. However, 30% of
the Assistant Security officers in Class-11 are appointed by direct recruitment.
through the Union Public Service Commission.

2.2 As regards the recruitment to Class-11I both Technical and non-
technical, the Committee have been informed that the recruitment is made
through the Railway Service Commission, Bombay. The sclection is made
on the basis of written Test and or/Interview. Appointments in Class HI
are :lso made by promotion from Class-IV post.

2.3 So far as the recruitment to Class-IV is concerned, it is dones by
a Dcpartmental Committee of Assistant officers by screening availuble work-
ing casual Jabourers/substitutes with sufficient length of service. In case
adequate number of Scheduled Caste and Scheduled Tribe candidates are
not available from amongst the casual labourers, recruitment from the open
market is made.

2.4 In reply to a question as to how many Scheduled Caste and Schedul-
cd Tribe candidates were recruited upto 31st December, 1980, the represen-
tative of the Railway Board has stated, during the course of evidence, that
the progress both on recruitment and promotion front is quite satisfactory
in respect of Scheduled Castes. So far as the Scheduled Tribes are con-
cerned, there is always a dearth of such candidates. The Railways sent out
teams where the Tribes are concentrated to find out the Scheduled Tribe
candidates but much progress could not 'be made. It has also been stated
that as a result of stay orders on promotion directions from the Ministfy of
Home Aflairs of SCS/STS against reserved quota by the Supreme Court,
the crash programme of recruiting Scheduled Tribe candidates by sending
tcams to the Scheduled Tribe areas has been kept in abeyance.

2-5 The Committee mote that recruitment to Class-IV is made by
screening available casual labourers substitutes in the Central Railway and
if requisite pumber of Scheduled Castes and Scheduled Tribes are not available
to fill the vacancies reserved for them recruitmest is made from the open
market. The Committee recommend that a Scheduled Caste/Scheduled
Tribe officer should always be associated with the Screening Committee
to safeguard the interests of Scheduled Castes and Scheduled Tribes.
The Committee also desire that while engaging casual labourers in the initial
stages, it should be ensured that adequate mumber of Scheduled Castes and
Scheduled Tribes are recrwited so that there may not be amy difficulty in

filling the reserved quota at the time of their screening for regular appointment.
7
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B. Advertisements and Employment Exchange

2.6 In a nole furnished to the Committee, they have been informed
that specific number of vacancies reserved for Scheduled Castes and Sche-
duled Tribes are clearly indicated in the demands placed with the Employ-
ment Exchange or in the advertisements for a recruitment. For Central
Railway, Railway Service Commission publishes a consolidated Employment
notice in the approved News papers. The Committee have also been in-
formed that instructions have been issued to the Commission that vacancies
should be notified to the Employment Exchanges, simultaneously, the near-
by station of All India Radio should be rcquested to include this matter in
their announcements.

2.7 Asked what action is taken if the local Employment Exchange is
unable to sponsor suitable Scheduled Caste and Scheduled Tribe candi-
dates for recruitment, the Committee have been informed that the recruitment
is made on the basis of applications received by the Comimission directly and
the candidates are required to apply in the prescribed application forms.
The Commission does not take cognizance of the candidates sponsored by
the Employment Exchange.

About the publicity and advertisement of vacancies in the Central Rail-
way the Commitice have been informed during evidence that the Central
Railway are sending copies of advertisements to the Jocal Scheduled Caste
and Scheduled Tribe MPs and MLAs and also to the Members of the State
and Parliamentary Committees on the Welfarc of Scheduled Castes and
Scheduled Tribes. About the suggestion of the Committee that the adver-
tisements should be made through Radio, TV and the regional {anguage
papers so that the Scheduled Caste/Scheduled Tribe candidates residing in
backward areas may apply for the posts, it has been stated, during the
course of evidence that they will think over jt and will ask the Railway Ser-
vice Commission to explore ways and means of sending advertisements to
remote arcas. The representative of the Ministry of Railways (Railway
Board) also agreed to the suggestion that in the udvertisement instcad of
saying preferably for Scheduled Caste/Scheduled Tribe it wil be added
“reserved for Scheduled Castes and Scheduled Tribes.”

2-8 The Committee feel that the presest system of advertising vacan-
cies for recruitment through leading mational papers,. ctc. necds to be re-
viewed. The Scheduled Caste and Scheduled Tribe commumitics are
concenirated in backward and remote areas. In order to reach these
communities, advertisements should be insued in regionsl ianguages through
regioasl mews papers, radio, snd TV.

29 The Committee further suggest that simultancously with the issue
of recraitment advertisements in the Press and requisitions to the Employment
Exchasges, the reserved vacancies should also be notified to all the recoguised/
vegistered Associstions/Organisations of Scheduled Castes and Scheduied
Tribes and to the Director of Scheduled Castes and Scheduled Tribes; Divector
of Secisl Welfare and Comumissioser for Scheduled Castes and Schedaled
Tribes. Also in the advertisements instead of saying vacant posts preferably for
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Scheduled Castes/Tribes, it should be said ‘‘reserved for Scheduled Castes
and Scheduled Tribes™

C. Railway Service Commission

2.10 In a notc furnished to the Committee they have been informed
that the Railway Service Commission, Bombay consists of a Chairman and
a Member Secretary. The earlier Chairman of this Commission belonged
to Scheduled Caste community. The posts has since fallen vacant.  Shri
S. R. Patil who also belongs to Scheduled Caste community and who was
Member Secretary, Railway Service Commission, Aflahabad, has been
trunsferred and posted as Member Secretary, Railway Service Commission.

2.11 The Railway Service Commission makes direct recruitment for
class 111 posts for Central Railway. The Commission advertises vacancies
on the basis of requirements furnished to them by the Zonal Railways.
Sclection is on the basis of written test and/or interview. Candidates are
selected according to the merit/position obtained by them. Where the
number of candidates is less than six times the vacancies advertised, the
Conunission has the discretion to dispense with the written test and the
selection is made on the basis of a viva-voce itself.

2.12  Asked whether the Railway Service Commission was competent
to give relaxations in the minimum qualifications prescribed for various
pests, the Committee have been informed that the Commission is not com-
petent to do so. No minimum qualifying marks either for the aggregate or
-or individual items is prescribed for Schedwled Caste and Scheduled Tribe

andidates who appear for interview.

2.13  Asked to state the time lag between the indent placed by the
Railway authorities and supply of a penal of selected candidates by the
Cemmission, the Committec have been informed that a time limit of five
mcnths in the case of technical categories and seven months in the case of
non-technical categorics was prescribed from the receipt of indents to the
finalisation of the recruitment penal. While in technical categories, the
commission have been able to adhere to the time limit more or less but in
thc case of non-technical popular categories in view of the large response
from the candidates the time taken for finalising the recruitment panel is
about 15 to 18 months.

2.14 Asked why a long time was taken by the Railway Service Com-
mission in making recruitments, the representative of the Railways has
stated during the course of evidence that some Commissions are quick in
filling up the vacancies but some are not. In Secunderabad and Madras
the overall condition is good but in Bombay, Calcutta, Allahabad and
Muzaffarpur the recruitment is delayed. In technical posts the delay may
be avoided but recruitment of non-technical posts takes much time because
the number of applications are large for these post. Moreover, screening of
applications, written examination and interviews require much time. In
popull;n' category the time taken for recruitment may be about 15 to 18
months.

~ 2.15 There are Railway Service Commissions in a number of cities i.e
Bombay. Calcutta, Madras, Allahabad, Gauhati, Banagalore, Secunderabad
etc. The representative has further stated that with a view to expedite the
work of recruitment through Railway Service Commission the pattern of



10

examination has been changed. They have introduced objective type test in
lace of routine type test which helped to save time. Moreover, columns
in application forms have also been simplified.

The Committee have been informed that the Central Railway has no
lizison with the Indian Institutes of Technology and Industrial [raining Insti-
tutes for recruitment of required types of personnel for the Radway Work-
shop. However, ITI trained candidates are taken as an input to the man-
power in the Workshops.

2-13 The Committee regret to note that the Central Railway and
the Rallway Service Commission has no lizison with the ITI’s and other
techmical iastitutions for securing suitable candidates to man various posts in
the Railway. The Committee desire that both the Central Rallway and the
Railway Service Commission should have close liaison with IIT’s and ITI's.
Also, the linison officer of the Central Railway should have a close liaison
with these Institutions for the recruitment of Scheduled Castes and Scheduled
Tribes in the skilled and semi-skilled categories of posts in the Central
Railway and its workshops.

217 The Committee are wahappy to learn that the Railway Service
Commission tskes about 12 to 18 months in finalising the selection for popular
categories in Class III posts and about 5 to 7 months for techmical and
mom-technical categories in Cemtral Railway. The Committee would like
the Ministry of Rallways (Railway Board) to go imto the working of the
Commission particularly from the angle of further simplifying examination
procedure and deploving more stafl ia the Commission to emsure that the
time gap between the date of advertisement and the date of appointment is
redaced to the barest minimum.

D. Concessions and Relaxations

2.18 1In Central Railway the following relaxations/concessions have
been granted te Scheduled Caste/Scheduled Tribe employees :—

(1) Scheduled Caste/Scheduled Tribe candidates are supplied Rail-
way Service Commission forms at concessional rates. They
arc also issued free Railway passes for their journey from their
home towns to the station where the examination/interview iy
held. Return journey passes are also given to the candidates.

{2) Scheduled Caste/Scheduled Tribe candidates are given two
chances to complete the apprenticeship/training with stipend
and the third chance is given without stipend. If they fail in ihe
third chance to get through the appreanticeship, they are absorb-
¢d in alternative categories where there is a shortfall in the
reservied quota if considered necessary on review of each case
on its merits.

(3) As far as possible, Scheduled Caste/Scheduled Tribe employees
arc posted ncar to their home towns.
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(4) For appointment as Rakshak and Sub-Inspector on the Rail-
ways, Scheduled Caste/Scheduled Tribe candidates are allowed
relaxation in the physical standard as indicated below :—

Community Height Chest
Scheduled Caste . . . . . 160-00 cm. 76-20 cm.
Scheduled Tribe 150 -00 cm 76-20 cm.
Others . . . . . 167-00cm. 8130 cm.

(5) In case of promotion on the basis of seniority-cum-suitability
a concession of 10% marks is granted to Scheduled Caste and
Scheduled Tribe candidates in categories where safety aspect is
not involved.

(6) Scheduled Caste and Scheduled Tribe candidates are inter-
viewed in separate sittings on a different date.

2-19 The Committee note the relaxations and concessions given to the
Scheduled Castes and Scheduled Tribes for recruitment in the Central
Railway. They feel that if concessions and relaxations are granted " genuinely
there will be no difficulty in getting required pumber of Scheduled Castes and
Scheduled Tribes for the posts reserved for them.

E. Maintenance of Rosters

2.20 The Committee have been informed that to ensure proper imple-
mmentation of reservations prescribed in recruitment and promotional cate-
gories, rosters as prescribed by the Railway Ministry are maintained for each
category, both for recruitment and promotion. The actuai number of vacan-
cies reserved for Scheduled Castes/Scheduled Tribes in any recruitment/
‘promotion is determined on the basis of the points in. the roster.

2.21 The controlling officer of the concerned establishment is responsi-
‘ble for the correct maintenance of the roster and to ensure that reservations
for Scheduled Castes and Scheduled Tribes are made according to the points
in the roster. At the Divisional/Workshop level a Cell exists and a Per-
sonnel Officer is nominated to look after this job who is assisted by Inspec-
tor. In the Headquarters Office, there is a separate CeH for ensuring
that the reservation orders for Scheduled Castes/Scheduled Tribes on
the Railway as a whole are actually followed. The Cell comprises of 1
‘Senior Personnel Officer, 4 Inspectors and necessary complement of clerical
staff. The Chicf Personnel Officer is the Liaison Officer for ensuring cor-
rect implementation of reservation orders,

2.22 The rosters are inspected by the Inspectors attached to the reser-
'vation Cell at Headquarters. In addition, Senior Personnel Officer (Reser-
vation of Posts) does periodical inspection of the rosters both at Headquar-
ters and on divisions and other units to ensure that the assessment of quotas
for recruitment and promotion are correctly made with reference to the
initial records maintained for the purpose. Omissions and irregularities,
if any are brought to the notice of the concerned officer and rectified. The
Committee have been informed that during the inspegtion held by the
2—-431L8S/81 '
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Ministry of Railway in August, 1980, same mistakes in the maintenance of

rosters had come to notice. It has also been stated that these mistakes were
‘clerical omission’ in the up keep of registers.

2.23 In reply to a query as to what exactly was meant by ‘Clerical
Omission’ found while inspecting rosters, the representative of the Minis-
try of Railways (Railway Board) has stated during the course of evidence
that in some columins the figures might have not been entered. He has
further stated that the kind of error is only clerical omission of figure and
does not affect promotion of any body. The corrective action taken in this
regard is to straightway draw the attention of the person concerned who
makes an entry. In a casc of failure, of grant of promotion the error is
corrected by the organisation straightway. Attempt is also made to find
out whether it is a deliberate omission. The representative has also stated
that such omission did not cause injustice to any Scheduled Caste and
Scheduled Tribe employee. Moreover, if, there is any case of in injustice. it
is recorded. According to the witness omissions in question were :—a
carry forward figure from year to year which was not entered in the register
or the caste was not indicated in the right column or the entries were not
attested by the Competent Authority. The representative of the Mumnistry cf
Railways has further informed the Committee that apart from surprise checks
and routine inspections at the Railway Board level too there were organisa-
tions to correct. In response to a suggestion he hag agreed to intensify the
inspections twice a year instead of the inspection in a year as is being dope
at present.

224 The Committee are umphappy to learn that evem though a Speci®p
Cell exists in the Ministry of Raflways (Railway Board) and there is 2 Special
Cell at the headquarters of the Central Railway, to ensure timely and proper
implementation of reservation orders, the roster registers have not been main-
tained properly. The Committee attach great importamce to the proper
maintemance of rosters and nced hardly poimt out that the rosters are the
basic documents on the basis of which filling up of vacancies by Scheduled
Castes and Scheduled Tribes are to be determined.  They, therefore, feel
that the Lisison Officers and those who man the Cells should be made to
realise their responsibilities. It should be impressed upon them that to avoid
any isjustice to the Scheduled Caste and Scheduled Tribe Commenities, it
is essential that the roster registers etc. are maintained properly.

.. F. Promotions

2.25 The Committee have been informed that the percentage of reser-
vatiop in promotion in Central Railway is 15% for ithe Scheduled Castes
and 71% %r the Scheduled Tribes. In reply to a question, the Committee
have heen informed that the instructions of the Railway Board that if Sche-
duled Caste/Scheduled Tribe candidates are not available upto the prescribed
rescrvation quota, the best among the failures should be promoted and if
their performance is found satisfactory, they should be empanelled: have been
implemented to full extent.

226 It has been stated in a note that in Central Railway two crash
programmes were launched to appoint/promote Scheduled Caste/Scheduled
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Tribe candidates. In the first crash programme which was launched bet—
ween 1-12-1975 and 31-3-1976, 394 Scheduled Castes and 147 Scheduled
Tribes were promoted to Class III. In Class IV as many as 80 Scheduvled
Castes and 62 Scheduled Tribe candidates were promoted. As regards the
second crash programme which was lunched between 1-10-1977 and
and 31-3-1978, 219 Scheduled Castes and 220 Scheduled Tribes were pro-
moted to Class I11I. 79 Scheduled Caste and 206 Scheduled Tribe candidates
were promoted to Class IV.

2.27 The following ad hoc Promotions were made in Central Railway
during the last three years :—

Class of service No. of ad-hoc promotion

made
Class T (Class II to Sr. Scale) - . . 86
Class U 216
Class 111 B . . . 2055
Class 1V . . . . . . . . . { 98

2.28 The legal advisor to the Ministry of Railways (Railway Board)y
explaining the position on Supreme Court judgment in regard to reservation
in promotions stated during evidence :—

“At the outset, I would like to bring to the notice of the Committee:
that there were two writ petitions which were filed, one by the Akhil
Bhartiya Sangh and the other by the Non-gazetted Employees Asso-
ciation. Both involved identical issues. The regretable feature
here is that both were not heard together. If that were done, there
would have been no scope for any difficulty in the implementation or
ia the understanding of the stay orders which were passed during the
pendency of both the writ petitions.

So far as the writ petition of the Akhil Bharatiya Sangh is concerned,
the judgment which bas emerged and which is reported in the All
India Reporter—it has been done very quickly because of the impor-
tance of the judgment—the effect is that we have already issued a
letter to all the Railways on the 3rd January. Earlier to that, after
the judgment was delivered, a review application was moved. 'This
came to our knowledge within a week or so, soon after it was filed.
The judgment was given in the middle of November, and about the
end of November, we came to know of it. Immediately, we got in
touch with the Government Advocate incharge in the Supreme Court
buildirﬁrg. ~We were informed that such a review application had
been filed.

In regard to the disposal of the review application, unlike in the High
Court, it appears that in the Supreme Court it is done by circulation
among the judges. We were informed that it was under.circulation
among the judges. We were informed that it was under circulation
soon because two of the judges who were a party to the judgment
were due to retire within a short time. I am referring to Justice
Krishna Iyer and Justice Pathak who have retired recently. We
-were told that they were likely to pass orders before thev retired.
within a fortnight or so. On the basis of that report. we waited for
sometime. But later on, when learnt that it was not coming up. we
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issued clear instructions which 1 will presently bring to the notice of
the Committee, The result of the judgment is that we would give
cffect to the reservation in the matter of promotion and recruitment:
and the point-to-point roster. That is very clearly laid down.

I may also bring to the notice of the Committee that the sccond
petition which for some reason or other did not figure in the carlicr
one is now posted for hearing on the 17th February.”

2.29 When asked to assure the Committec that the court affair would
not drag on in order to suppress the promotions and benefits accruing 1o the
Scheduled Castes and Scheduled Tribes, the representative of the Ministry
of Railways (Railway Board) stated during the course of evidence :—

“With regard to the promotions, the departmental instructions are
clear.

Only with regard to the crash programme of recruitment, we had
administratively 2 situation to contend with, whether to embark on
such a crash programme of this nature when a sccond wnit had not
been heard simultaneously and a larger bench would hear it, as the
Legal Advisor has just now explained. It is about to be heard in
a few days time. This was the appropriate juncture. In casc there
should be some reversal and more confusion caused, it is oaly an
Administrative problem that we have to contend with.”

2-30 The Committee feel that when the Supreme Court bas not isswed any
stay order during the pendency of the secomd writ petition before them, the
Railway authorities, ea the basis of the judgement given by the Supreme
Court on the writ petition of the Akhil Bhartiya Sangh, should have imme-
diately resorted to the application of resexvation orders in promotions and
should have made promotions as per roster system. The Committee appre-
bead that a great imbalance may have been created during the pemdency of the
first writ petition. They, therefore, recommend that a crash programmme
would inmuediately be undertsken to fill up the gap as early as possible.

G. Depuiation

2.31 Asked what was the number of deputation posts categorywise in
the Central Railway and how many of them were held by Scheduled Castes
and Scheduled Tnbes the representative of the Ministry of Railways (Rail-
way Board) has stated during evidence that the Chief Security Officers are
demwdby:thxmstryofHomeAﬂnmoneachmﬂway&omamongthe
serving police officers of the states served by Railways.

2.32 The Committee have been informed that the posts of Vigilance
Dot whe e brought on Jeputation Som other departakors, - This prac.

staft are on er prac-
?:Ze:sstﬂedtobcmconsomnccthhthe instructions issued by
the Department of Personnel and Administrative Reforms with regard to
ﬁlimgupotpostsondepuunonbash.

2.33 The Commiftee hope that the of Home Affairs and the
Raﬂmantbonhuwbmleﬁmn cm Omcandeigi-
lance lospectors keep in view the ofScbednledeeandSehed
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Tribe candidates to these posts as per extent orders on the subject and consi-
der suitable candidates available from these communities for appointing as
Chief Security Officers and Vigilance Inspectors.

E. De-reservation

2.34 In a note submitted to the Committee, it has been stated that in
Central Railway, General Manager is empowered to de-reserve reserved
vacancies in technical and operational categories of non-gazetted service.
General Manager, while ordering de-reservation has to satisfy that all
possible measures have been taken to recruit or promote Scheduled Castes/
Scheduled Tribes. General Manager has to report to the Railway Board
all such cascs where de-reservation orders have been issued or ordered by
him.

2.35 In respect of. other categories, both non-gazetted and Gazetted
services, de-reservation is made with the prior approval of the Department
"of Personnel and Administrative Reforms, Ministry of Home Affairs.

2.36 The Committee have also been informed that the procedure laid
down in the Department of Personnel and Administrative Reforms O. M.
No. 28/14/74-Establishment (SCT) dated the 12-7-1976 is being followed
in Central Railway. In addition to it, the Railway Board is exercising
check in the matter of de-reservation of reserved vacancies by the Railways.
This is being done by means of periodical statements sent by the Railway
to the Railway Board.

2.37 The number of reserved vacancies which have been de-reserved
during the years 1977-78, 1978-79 and 1979-80 have been stated to be
as under :—

Year No. of reserved vacancies
de-reserved

~ Al

SC ST

1977-78

Class ¥

Class IT
Class I
Class 1V

1978-79

Class 1

Class 11 . .. ..

Class IIT . . 13 19

Class IV .. .-
197980

Class I

Class Il . . . . .. ..
Class 1II . . . . . . 13 26
Class 1V . . . .. ..

]
1

TN

"

2.38 During the course of evidence it has been stated that the procedure
of de-reservation as contained in brochure is meticulously followed.. The
statements of de-reservation are sent to the Railway authorities. In case of
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wnon-gazetted services, de-reservations are made with the prior approval of
the Board. In other categories, de-reservation is made with the prior
approval of the administrative authority. The representative of the Ministry
of Railways (Railway Board) has added that the power of taking decision
of de-reservation and its notification has been delegated to the General
Manager. He has further stated that in the year 1978-79 there has been
a decrease in de-reservation as compared to the year 1977-78.

2.39 During the year, 1979-80, it has been stated that, 13 Scheduled
‘Caste and 26 Scheduled Tribe posts were de-reserved in Class III. The
number of Scheduled Caste posts de-reserved is stated to be the lowest in
the last 3 vears. The Scheduled Tribe posts which were de-reserved were
of promotional categories and did not fall under direct recruitment.

2,40 When asked why de-reservations were made even in the years
1978 and 1979 when two Crash Programmes were launched to make up
the shortfall. the fepresentative of the Ministry has stated during evidence,
that de-reservation cases are limited to certain categories only in which
they do not have the personnel for promotions. There is no de-reservation
so far us the recruitment categories are concerned. It was in the event of
non-availability of candidates that de-reservations have been resorted to.
The vacancies are carried forward, for three years and it is only after that
period when de-reservation is made. The number of de-rescrvations has

been stated to be quite low and the strength is quite substantial in the
various categorics.

2-41. The Committec are wohappy to note that a large number of reserved
vacancies have been de-reserved in vavious grades during the last three vears
and also during the two crash programmes. The Committee are stromgly
of the opinion that no vacancies reserved for Scheduled Castes and Scheduled
Tribes should be de-reserved.

I. Departmental Recruitment Committees/Selection Boards

2.42 1n a note submitted to the Committee, they have beca informed
that where a large number of working casual labourers/substitutes with
sufficient length of service are available, recruitment to Class IV is made
hy screening the working casual labourcrs/substitutes by a departmental
Committee of Assistant Officers.

2.43 In another note fumnished to the Committee, it has been stated
that in Central Railway the composition of the Departmental Recruitment
Committees and Promotion Boards is as under :—

From Class 1l to Senior Scale :

3 Head of Departments including concerned Head of Department and
Chief Personnel Officer. -
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From Class I to Class 11 :

4 Head of Departments includin '
Chicf Personnel (';)ﬂ‘icer. g concerned Head of Department and

Within Class 111 for grades Rs. 550-750 (RS) and above :

3 Jr. Administrative Grade Officers includidng one concernsd Depart-
mental Officer and a personnel Officer.

For Grades lower than Rs. 550-750 (RS) :

3 Senior Scale Officers including concerned Departmental Officer and
a Personne] Officer.

Class IV to Class 11l :
3 Assistamt Officers including an Assistant Personnel Officer.

For Casual labour to regular Class 1V
3 Assistant Officers including an Assistant Personnel Officer.

2.44 The Committee have also been informed that as far as possible
one Scheduled Caste/Scheduled Tribe Officer is included in the Recruitment
Committees/Selection Boards.

245 The Committee would like the Ministry of Railways (Railway
Board) to direct all the Railways to associate scheduled Caste and Scheduled
Tribes officers with all the Departmental Recruitment Committees/Selection
Boards to instil confidence among the candidates belonging to these commu-
nities and also to avoid any cause of complaint of injustice to Scheduled Castes/
Scheduled Tribes at a later stage.

1. Screening and Recruitment of Casual Labour

2.46 The Committee have been informed that no period is prescribed
for Casual labour to be made as a regular employee. As and when need
arises for filling the vacancies in Class IV cadres the available Casual
;agguurers are considered in the order of the length of service as Casual
abour.

2.47 As far as possible Scheduled Caste/Scheduled Tribe casual
labourers are appointed according to the percentage of reservation.

2.48 In Central Railway, there are 8314 Scheduled Castes and 3208
Scheduled Tribes among 32737 working as Casual Labour as on 31-12-80.

2.49 In reply to a question as to what procedure was followed while
screening the Casual Labour, the representative of the Central Railway
has stated during evidence that first of all all the Casual Labourers are
medically examined. This is the preliminary step, when any Casual Labour
started work in the Railway. Then he is given a book in which his number
of working days is given. When he completes 120 days of work then he
is paid on monthly basis. In that event he acquires a temporary status
and is entitled to medical and other facilities but he will come on regular
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establishment only when vacancies arise. A casual labour with maximum
number of working days is screened and a panel is prepared.

2.50 In reply to a 3{ ry it has been stated that all instructions regard-
ing reservations under the 40 point Roster are strictly followed while mak-
ing recruitment of casual workers.

2'51 The Committee hope that the percemtage of recruitment of Sche-
duoled Castes and Schedunled Tribes as casual labour will be kept up as was
stated to be on 31-12-1980. They also desire that the Scheduled Castes
and Scheduled Tribe casual lsbourers should be employed as far as possible
sear to their homes so that their family life is not dis-rupted.

K. Exchange of Vacancies Reserved for Scheduled Castes and Scheduled
Tribe

2.52 The Committee have been informed that if suitable Scheduled
Caste and Scheduled Tribe candidates as the case may be, are not available
thel»n the vacancies are exchanged between the Scheduled Castes and Sche-
duled Tribes.

2.53 Asked whether any exchange of vacancies had taken place in the
Ccntral Railway, the represcmanvc of the Central leway, has stated dur-
ing cvidence that 67 vacancies were exchanged vacancies during the last
three years. Out of those 67 exchanged vacancics only one was Scheduled
Caste and 66 were Scheduled Tribes. The Scheduled Caste vacancy was
in the category of Sign Writer and in the case of Scheduled Tribes they
were mostly hxgh!v skilled Grade [TT] Artisans who were technical staff.

2.54 A statement furnished to the Committee subsequently, showing
details of vacancies reserved for Scheduled Castes exchanged with Scheduled
Tribes and vice versa during the years 1977-78, 1978-79 and 1979-80 in
Central Railway is at Appendix 1.

2-55 The Committee hope that before exchange of vacancies reserved
for Scheduled Castes and Scheduled Tribes takes place all efforts are made
to 8l the vacancies by the candidstes of a commumity for whom they are re-
served, so that any cause of complaint from any commmmity is obviated.



CHAPTER III
STAFF POSITION

A. Staff Strength and Shortfalls

3.1 Total number of employees in Class I, II, III and Class IV in the:
Central Railway and the number of Scheduled Castes and Scheduled Tribes
among them and their percentages to the total strength, as on 31-3-1980,
furnished by the Ministry of Railways (Railway Board) is as follows :—

Category of posts Total No. of No.of Percentage Shortfall
No. of SCs STs —mmA——— {in number)
employees S.C. ST. —m A—m—.
. SCs STs
1 . . . . 639 54 7 8-45 1-10 _ —_
H . . . . 581 66 15 11-36 2-38 —_— —
m . . . . 93287 12336 2556 13-26 274 — —
1V (excluding Sweepers) . 109228 27439 6101 25-12 559 —_ —_
1V (Sweepers) . . 6418 6156 152 95-92 2-37 Nil Nil

Total 210153 46101 8834 219 42

3.2 It has been stated in a note that in Central Railway two crash
programmes were launched to make good the shortfalls in the quota of
Scheduled Castes and Scheduled Tribes. In the First Crash programme
which was launched between 1-12-1975 and 31-3-1976, the following
Scheduled Castes and Scheduled Tribes were appointed/promoted :—

Class SC ST

Number appointed upto 31-3-1976 . . .oom 62 110
1v 73 748

Number promoted upto 31-3-1976 m 394 147
v &0 62

3.3 During the Second Crash prograzﬁme the number of Scheduled
Castet{S]cheduled Tribe candidates stated to have been appointed./promoted
is as follows :—

Class T Tsc ST

Number appointed upto 31-3-1978 .M 112 158
v 48 444

Number promoted upto 31-3-1978. ur 219 20
v 79 206

3.4 Asked what was the shortfall in Class 1V categories before and
after the two crash programmes were launched, "the following statement
has been furnished to the Committee :— '

19
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. 3.5 The Committee have been informed that the shortfall of Scheduled
Castes and Scheduled Tribes in Class I1I and Class IV in direct recruitment

as well as in promotion categories on the 31st March, 1980 was as
follows :—

Recruitment categories
(o —h Al
sC ST

““Class Il . 4 232

Class IV (excluding Sweepers) 6 469

Class IV (Sweepers) . —_ 35
Promotion categories (Selection)

Class TI1 . 117 160
Class TV . . . .o — -
Promotion categories (Non-

selection)

Class Il . 5?5 1363
Class IV . 181 310

3.6 In a subsequent note the position of actual shortfall on 31-12-1980
has been stated to be as under : —

SC ST
Class I 28 95
Class IV (excluding Swzepors) — 290
Llass IV (Sweepers) — 35

3.7 When asked what was the reason for the increase in shortfall even
in the case of Clerks, the representative of the Ministry of Railways (Rail-
way Board) has stated during evidence that therc are vacancies in certain
divisions to which Scheduled Caste/Scheduled Tribe candidates do not
wish to be appointed. Elaborating it further he has stated that candidates
from Maharashtrd do not like to join Jabalpur and Jhansi Divisions. It has
been stated that the shortfall in case of clerks had come down from 25 in
1975 to 4 in 1978 and in case of stenographers it had come down . from
10 to 6. 1In regard to Scheduled Tribes it has been stated that they are not
mobile people, as they do not want to go to far off places. There are certain
t%;pes of vacancies in Bombay but the Scheduled Tribes do not want to go
there. '

3.8 In reply to a query why there was a backlog of 290 Scheduled
Tribes (excluding sweepers) and 35 Scheduled Tribe Sweepers in Class IV
the representative of the Central Railway has stated that they have asked
candidates from the ITIs and polytechnics and they will be wiping out the
shortfall of 290 Scheduled Tribes. He has further stated that one year ago
there was a ban on Class IV recruitment. The ban has been lifted and
shortfall will be made up as soon. Recruitment to Class I posts is done on
all India basis and there is no separate recruitment for Central Railway. Class

7
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n pt:m;I is a promotion category and direct recruitment is not made in

3.9 About the two Crash programmes launched by the Central Railway
to wipe out the shortfall in various categories, the representative of the
Central Railway has stated during evidence that they have made osipecial re-
Cruitment to make up the shortfall in Class IV posts. Recruitment of Class IV
s done by Ryilways themselves.

Representation of the Scheduled Castes in the category was satisfactory
but sufficient number of Scheduled Tribe candidates are not coming forward
to fill the % Crash Programme is launched by Railway Service Com-
mission as the Commission was involved in making recruitment for Class T

3-10. The Committee are perturbed to note that the shortfalls in recruit-
ment and promotiomal categories could not be completely wiped out evea
after two crash programmes. On 31st December, 1980 in Class IIl posts
there was shortfall of 28 Scheeduled Castes and 95 Scheduled Tribes whereas,
im Class IV posis shortfall was 325 so far as Scheduled Tribes were concerned.
The Committee feel that the Central Railway will have to make more concerted
efforts to wipe out the shortfslls. For the recrasitment of Schedoled Tribes,
the Committec suggest that rccruitment teams should be sent to the areas
where Schedaled Tribes are concentrated. Also help of State Directors of
Social Welfare Tribal Welfare should be sought in the matter.

B. Instititional and In-service Training

3.11 In a note furnished to the Commitiee, it has been staled that in
the Central Railway there is a scheme of imparting training to the Sche-
duled Caste/Tribe candidates who are within the field of cousideration for
sclection to higher grades and in case they fail to come up to qualifying
standard, they are again given vigorous training. The training is conduct-
ed m Zonal Training School at Bhusawal.

3.12 With a view to enabk the Scheduled Caste/Scheduled Tribe
emiployees to pass the various Departmental Examinations and to bring
them at par with other employees, ‘Re-orientation’ Courses are s0 arrang-
ed as to cover all the Scheduled Caste/Tribe employees falling within the
Zone of consideration for promotion.

3.13 Apart from the instructions in the Class room the trainces are
given training with audio-visual aids and Model Rooms and are taken
for Study Tours whérever necessary.

3.14 The Ministerial, Supervisory—Technical and Non-Technical
siaff arc given training in the Zonal Training School at Bhusawal. The
Tradesmen are imparted training in the Basic Training Centres in the
Workshops.

3.15 Abowt the working and importance of Zonal Training School at
Bhusawal the representative of the Central Railway has stated during
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evidence that in that school they are holding training classes. These
special training courses are being arranged for Scheduled Caste/Scheduled
Tribe candidates so that they become specialised. Refresher courses are
also heid in the school. [Each Railway has a Zonal Railway Training
School and one such school has a capacity of about 900 persons. Board-
ing and lodging facilities are also provided by the schools. Assistant
Station Masters and Guards are being trained there. The number of
persons benefited by the training has been stated to be quite large.

3.16 The following Re-Orientation Courses for Scheduled Castes/

'Schlcduled Tribes are conducted at the Zonal Training School, Bhusa-
wal :—

Operating/Traffic

Duration
1. Re-Orientation course for SC/ST (for Tfc Cadre) Gr. Rs. 425-
640 (RS) below . 4 months
OPERATING/LOCO
1. Re-Orientation course for SC/ST for Loco cadre 1 month
COMMERCIAL
1. Re-Orientation course for SC/ST for Line Clerical staff 1 1/2 months
2. Re-Orientation Course for SC/ST for TTT’s/ Cs/ TCR 21 days
ENGINEERING
1. PWIs to PWIs (Re-Orientation Course for SC/ST 1-1/4 months
2. IOWs to IOWs (Re-Orientation Course for SC/ST 4 weeks
STORES
1. Re-Orientation Course for SC/ST of Stores Departments for
al] grades . . . . 4 weeks

3:17 The Commiftee note that the Central Railway has a scheme
for imparting training to the Scheduled Caste/Tribe candidates who are with-
in the zone of consideration for selectien to higher grades. Also ‘re-crien-
tatien’ courses are being arranged to emable the employees belonging to
these commumities to pass various departmental examinations. The
Committee trust that the intake of Scheduled Caste/Tribe candidates to these
.training schemes will be adequately raised so that a greater number of Scheduled
.Caste/Tribe employees can take advantage of these schemes to come at par
with other employees ‘

C. Annual Statements

3.18 The following periodical returns are sent to the Railway Board

by the Central Railway in regard to intake of Scheduled Castes/Scheduled
Tribes :—

i) Annual Special return showing recruitment and promotion of
@ Scheduled Castes/Scheduled Tribes in the Calendar Year.
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(ii) Statement showing total strength as on 1st April and Ist
October and percentage of Scheduled Castes/Scheduled

Tribes.

(iii) Half yearly statcment showing total number of posts filled by
recruitment in Class 11l and Class IV (other than Safaiwalla)
and Class IV Safaiwalla, .

(iv) Half yearly statement showing the number of posts fillked by
promotion in Class III and IV on the basis of seniority-cum-
suitability.

(v) Half yearly statement showing the number of posts in Class III
and 1V fi by selection.

3.19 On the basis of the half-ycarly reports reccived from the Zonal
Railways, a report on the progress made in the intake of Scheduled
Castes/Scheduled Tribes is prepared and presented to Parliament every
half year. In the report, suitable comments are given in regard to the
deficiencies noticed in the matter of intake of Scheduled Castcs/Scheduled
Tribes in Railway Services. Suitable directives are also given to the

Zonal Railways, wherever necessary.

3.20 Asked why there was delay in sending periodical returns to the
Raiiway Board the Central Railway in regard to intake of Scheduled
Castes and Sc Tribes, it was stated during evidence that such
delays were in terms of days and weeks and not years. The sub-offices
were said to be mainly responsible for the delays. The Committee was
assured that all efforts wouid be made to keep to schedule.

3:21 The Committee note that annual return showing recruitment, Promo -
tion im regard to intake of Scheduled Castes and Scheduled Tribes is sent
to the Railway Board by the Cenmtral Railway. The Central Railway also
sends half yearly statement in regard to the aumber of posts filled by promeo-
tion in class III and Class IV.

The Committee urge that the Ministry of Railways (Railway Board)
should stress for timely submission of statements/returns and on receipt they
should be properly smalysed. Deficiencies found in these returus shomld
be immedistely brought to the notice of the concerned Railway so that remedial
mensures, wherever mecessary, are imitiated without amy loss of time.



CHAPTER IV
MISCELLANEOUS

A. Redressal of Complaints of Scheduled Castes and Scheduled Tribes

4.1 In a note furnished to the Commitlee, it has been stated that
separate complaint registers are maintained in the Divisions/Workshops/.
Units. The Complaints and grievances are entered in 1l register.
Thesc registers are periodically checked by Personnel/Welfare Inspector
and Personnel Officers of the Division/Workshop and necessarv remedial
action is taken. The registers are also checked by Semwor Personnel
Officer (RP) and Personnel Inspectors from Headquarters Office. They
continue to chase the complaints until finalised and action ander the rules
is taken. If necessary, the issue is taken up at administrative officer’s
level for prompt remedial action. Similar action is also taken on the
complaints received direct through post or proper channel.

4.2 It bhas been stated <during evidence that there is no sct policy
that every complaint must be heard all the time. In some cases the com-
plainants might like to see the officer dealing with their complaints, in
that case the dealing officer sends for them to hear their comptaints. If
a complaint pertains to a Scheduled Caste/Scheduled Tribe Association,
it is examined but no communication is exchanged with them. FElaborating
the point further, the representative of the Ministry of Railways (Railway
Board) stated :—

“From the recognised associations, we do entertain the com-
munication, their explanation and difficulties. At the Personnel
Officer level too, there are discussions between us and them. The
positions are explained. For check up, that kind of rapport is
maintained just to make it known that we do entertain the com-
munication. If need be, we also have a dialogue. There cannot
be a continuous correspondence on the matter.”

4.3 About the complaints relating to harassment it has been stated
that such complamts are either about promotion or about rejection for a
particular ggst. The cases of super-session are looked after by the Cell
and the Chief Personnel Officer is its in-charge. Senior Personnel
Officer reservation is dealing with the checks on super-session.

4.4 Explaining the nature of miscellaneous complaints and the diffi-

culty in deciding them the representative of the Central Railway has stated
during evidence :

(i) “Owurs is a very big organisation. It is covering a vast area.
Administration feels, correct action is taken. But the enr
glooyees say differently. One has to go into the record.

metimes records are not available in the field, but in divi-
sional office. It takes time. If we feel we are not correct,
we take remedial action. We tell them how 1t should be
dealt with.”

25
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(i) If it is long-pending nature, it takes tinre for examination and
arriving at a decision. Study is made whether such a com-
plaint is justified or not and why it should take such long
time and so on. There is a complete monitoring and record-
ing system. Disposal of cases are attended to with least delay.”

. 4.5 About the complaints received through MPs, MLAs and other
VIPs and the action taken thereon the representative of the Ministry of
Railwuys (Railway Board) has stated :

“The nplaints which are received the Ministry of Railways
through either MPs, MLAs or other VIPs or thr associations
or whenever the officers of the reservation cells visit the various
units they also receive representations and also when the officers
of the Board go, they also get representations, It pertains to all these.
These complaiots when they are received, they are examined by
the Cell. They have to make reference to the Railways. There
may be a request for appointment of their wards or request for
transfer- There could be complaints against somebody having been
s:}wrseeded by somebody jumtor to him. These complaints are
referred to the Railways for their remarks and they are examined
by the Board's Cell. Thereafter replies to the honourable Members
or MLAs or to individuals are sent if a reply is needed. Otherwise,
they are examined and seen that nothing wrong has been done and
if anything wrong has been done, action is taken to advise the
Railways.”

4.6 In reply to a query it has been stated that during the period
from 1st January, 1979 to 31st December, 1980, 406 representations were
reccived and about 350 cases had been disposed of Cases relating to
irre; ies in the maintepance of rosters and selection fer
are jooked into and if there is any omission it is corrected. To ersure
-<correct maintenance of rosters the inspectors from Scheduled Caste/
‘Scheduled Tribe community have been posted in the Cell. The
sentative of the Ministry of Railways (Railway Boand) has further
that regular drives are undertaken for the clearance of complainls and
the administration is trying to dispose of as expeditiously as possible.

4.7 Following analysis of 406 representations received rom the em-
mdmwmﬁmmhnmymmm fur-

i, (3) Promotion . . . . . . . . 61
) Supersession . . . . . . Nit
2. Seniority . . . . . . . . . 8
3. Harassment cee . . . . . . 24
4. Noo gbservancs of rosters . . . . . . 6
S. Transfers s e e e .. n
6. Allotment of Quartors R . . . . 9
7. Re-instatement in sesvice . . . . k]
8. Fresh Appointments . . . . . . . 9%
Miscellaneous

Pension

B ]

in date of birth, condonation of bresk in
%m.mmmwm, _
y itdusseic.) . . . . . 94
Tﬂﬂ . - -

.
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4.8 The statements showing receip t/disposal of compiaint
Scheduled Caste/Tribe employees (including associations) dur-iutlxl;1 :heti:;ﬂm
years ending 30-9-1979 and 31-3-1980 as furnished by the Minisicy

of Railways (Railway Board) are given at i a
o y ) given at Appendices II & III respec~

4.9 As regards the complaints pending for more than one vyear, the
Committee have been informed that no such complaint is peudm); for dis-
posal. The number of complaint Centres in Central Railway is stated to
be 34. The Committee have been informed farther that during the last
one year there was no complaint of supersession.

4-10 The Committee mote that in Central Railway complaint registers
are maintained for registering complaints/grievances of Scheduled Caste and
Scheduled Tribe employees. These registers are periodically checked by
Personnel Welfare Inspector and Personnel Officers of the Divisions/Workshops.
The registers are also ckecked by the Semior Persommel Officer and Personne!
Inspecters from the Headguaters Office. The Committee also mote that
20 complaint has been pending for more than 2 year. The Commmittee sre
however, perturbed to mote that the mumber of complaints received during
the half year ending 30th September, 1979 was 169 from Scheduled Castes
and 39 from Schedaled Tribes during the half year emding 31st March
1980.

Complaists received from Scheduled Castes were 197 and from Scheduled
Tribes 39. Majority of the complaints related to promotioms. No doubt
it is mecessary to have s proper system of receiving/registering complaints and
dispesing them expeditiously, but it is all the more mecessary to imstil comfi-
demace in the cmployees belonging to wesker sectioms of | society, towards
the_administration so that there are Jess mumber of complaints.

B. Apprenticeship Training Scheme

4.11 The scheme as given in Apprentice Act, 1961 was

on the Central Railway. The number of seats were determined by the
Regional Adviser under Apprenticeship Act based on staff strength of the
Unit where training was to be given without any reference o vacancies.
Training period was between 2 to 4 years ing upon trade. 1.TI.
qualified candidates got curtailed training. ucational Qualification was-
the same as it was for Trade Apprentices on Railways i.e., two standards
below Matriculation. There was no guarantee of employment after com-
pletion of training. But after April 1977, this scheme had been stopped
as per Railways Ministry’s decision. The number of Apprentices 1
position and conlinuing training as on 31-12-1977 including Scheduled
Caste /Scheduled Tribe is as follows :—

No. recruited SC ST Others
2006 363 90 1553

4.12 In 1977, the recruitment of apprentices under the Apprentiécs
Act wos reviewed. Although under the Apprentices Act employers
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Mhlﬁ:;p)w ired to i ing oply to the
lho.“ i nmmo&mmdmemm;o
. apm agitation for absorption in thc Railways. Due

y

H

to limited capacity of the Railways, it was found not possible to absorb
all the course completed apprentices. A proposal was, therefore, mooted
that the Railways should recryit only that numbar of apprentices which
had reasonable chances of being absorbed after completion of e train-
ing. This proposal was referred to the Ministry of Labour and further
recruitment of all apprentices was sto with effect fram 21-4-1977. In
pursuance of the provisions of the above Act, the Government prescribed
ratio of veservations in the A ticeship Rules, varying from State to
State, keeping in view the population of uled Castes/Scheduled Tribes
in a particular State.

4.13 Jn accordance with ihe  abowe Act provision and the Government
instructions, the Railway Ministry have advisad the various Railway
Administrations and Production Units to recruit &crsous belonging to the
Scheduled Castes and Scheduled Tribes as per limﬁbedra'iosﬁpu-
lated in the A iceship Rules. The Central y forms a part of
Maharashtre,: Pradesh, Ustar Pradesh, Haryana and Rajasthan,
and prescribed ratios for these States are as under i—

R S Ratio of Scheduled * Ratio of Scheduied
State Caste Apprentices  Tribe Apprentices

to the total to the total

apprentices apprentices
Mabarashtra 1:17 1:17
Madhya Pradesh . . 1:8 1:5
Uttar Pradesh . . . 1:5 1220
Haryana . . ‘ 1:5 1:20
Rajasthan 1:6 1:8

4.14 Since the recruitment of apprentices has been suspended  with
cffect from April 1977, the question of engaging Scheduled Castes and
Scheduled Tribes during the last two ycars did not arise.

4.15 A temporary ban was imposed om direct recruitment of skilled
artisans at the iostance of organised labour who complained that serving
unskilled /semi skilled staffl have been stagnating. ban was relaxed
in February, 1979 after discussion with the two Federations and it was
decided to fill 25% of the vacancies of skilled artisans from among course
completed Act Apprentices, Industrial Training Institute trained personnel
and Matriculates.

4.16 During evidence it has bcen stated that during the last four or
five years nearly 25% of the vacancies that cropped up from year to year
are bcing earmarked for the Apprentices. The scheme had becn stopped
in 1977, but a second thought 1s being given to revive it.

4.17 When the Committce suggested that under the Apprcl:\tic&s Act
it wos obligatory on the of every employer Yo impart such training,
the representative of the ﬁgistxy of Railways (Railway Board) stated:—

“Under the it was obligatory on the part of an employer %
train certainﬁg’mber of personnel without any obligation to absorb
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in their own cadres after completion of the traiming In e
course of four or five years, we had gencrated so meny traiecd

artisans without corresponding, a.bsoﬁon . That had led to a
lg:ﬁeammtofdissaﬁsfaeﬁonand ontent ang pressures being

t up to such an extent that it was found necessary to suspend
continmance of the training scheme. We still have large number
of qualified artisans who have not been absorbed. It was a case
where with a lot of training without ability to absorb them. It
is determined by two factors. The Industry itself has not absorb-
ed them. There is commding ssure within the industry of
the men who are seeking their own erment through promotions,
not to absorb them. These are the two factors which determine
to what extent the trained appremtices can be taken. We found
that the pace of the absorption was not really adequate enough
to absorb all the trained apprenmtices and there was too much dis-
content for continuance of this training scheme.”

4.18 The legal advisor to the Ministry of Railways (Railway Boand)
explained the position of the revival of the scheme in these terms ;—

“But my impression is that the provisions enable the sciwme to be
formulated by each of the concerned undertakings or tue persoms
who fall within the purview of the Act. The Administrative
Ministry is the Ministry of Labour and this scheme got cleared by
that Ministry and they are implementing it. Perhaps that may
not necessitate any amendment of the Act. But the provisions con-
tained in the Act enable the scheme to be implemented and per-
haps in that line for a spell of time the scheme may be kept
in abeyance.”

4.19 The number of Scheduled Caste/Scheduled Tribe candidates
given training during the last 5 years under the Appreaticeship  Scheme
has been stated to be, by the Ministry of Railways (Railway Board) as
follows : —

Total No. of No. of SC/ST out of Total No. of No. of SC/ST out of

Apprentices Col. 1 apprentices Col. 3
trained — A \ absorbed — A \
sC ST sC ST
2006 363 9% 910 310 31

4-20 The Conmittee note that under the Apprentices Act, 1961, it is
obligatory on the part of the employers of the specified industries to train
certain number of personnel. The Committee Hope that, in future all train-
ing places in the designated trades in the Central Railway, will be filled up
and Scheduled Caste and Scheduled Tribe candidates will be givem their
due representation im accordance with the quota reserved for them.

C. Petty Comtracts

. 4.21 As regards the award of petty contracts, the Committee have been
informed that these contracts are awarded by the Department concerned.
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While awarding these contracts the Cells both at the Railway Board and at .
the Central Railway have no related functions.

4.22 Asked to state the nature and type of Petty Contracts awarded
by the Central Railway and the procedure followed for award of such con-
tracts, the Committee have been informed in a note that the procedure
generally followed for award of vending/catering contracts, is that whenever
vacancies for awarding catering contracts occur, applications are invited
through the Press and also by exhibiting notifications on the notice boards
at conspicuous places. The applications are scrutinised by a duly constituted
screening Committee, for selection of a suitable contractor, keeping in view
the suitability of the icants for the job, capability for personal super-
vision and performance of the contract to the satisfaction of the
travelling public. His financial soundness and previous experience in manag-
ing catering establishments is also kept in view.

4.23 Petty Vending/Catering contracts (Petty Catering,/Vending con-
tracts are defined as contracts of value of half unit, when the licencee
engages upto 5 salesmen), should without exception, be offered only to
members of Scheduled Caste and Scheduled Tribe hereafter. The
vide their letter No. 78.TG.III/670 of 11-6-1979 further clarified, that in
the event of Scheduled Caste/Scheduled Tribe not forthcoming for such

contracts, special exemption should be obtained in cach case, from
t for awarding contracts to non-Scheduled Caste/Tribe persons.

424 From 1-8-78 onwards, the rules for awards of catering/vending
contracts have been revised and now all fresh awards of catering/vending
contracts 4+ units are exclusively reserved for Scheduled Castes and
Scheduled Tribes. At the same time, it was also decided to reduce the
ceiling of holdings per contractor from six units to four units and to allot
the resultant vacancies hetherto !i;cheduled mx.‘:‘ms:astclﬁichedu;e:d Tribe candid atetsh only,
irrespective of W t units are % units or larger than 3
units. Mnﬁ%eam,%mdtmgvgmgswm
catering/vending jobs to more more people is objective
Government can be achicved to a cerfain extent by retaining the ceiling
Timit of bolding at 4 units.

4.25 The departmental Catering Committee (1979) recommended for
restoration of the ceiling limit of holdings of catering/vending contracts, but
this was not accepted by the Government and instructions have accordingly
been reiterated to the ‘ailways that the ceiling limit of holdings per con-
tractor (other than ives of actual workers/venders) should remain
at 4 units only. In respect of awards of ¥ unit catering/vending contracts
exclusively to Scheduled Castes/Scheduled Tribes, no change has been made.

426 After the receipt of Railway Board's letter No. 78.TG.ITI/670 of
28-7-78 only 13 petty catering/vending contracts were awarded on the
Central Railway. Out of these 13, 6 contracts were in respect of sale of
Neera only, which were to be allotted to the Organisation/Societies ete.
which produce Neera themselves. Thus 6 contracts were awarded to the
Neera producing Organmisation. Out of the remaining 7 petty con-
tracts 3 contracts were awarded to the members of Scheduled Caste/
Scheduled Tribe. 4 contracts were awarded to members of other communi-
ties because no Scheduled Caste/Schedaled Tribe member applied for these
contracts. As per extant policy, all fresh allotments of catering/vending
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contracts # units and all surplus contracts (irrespective of the size
of the units) resulted on account of reduction of the(ceﬂing limit of holdings

from six units to 4 units are exclusively reserved for Sched Caste,
Scheduled Tribe candidates. v od for led /

L F 0

tt.27 Petty contracts are also awarded in the Civil Engineering Depart-
ment.

4.28 All works and supply of materials costing Rs. 5000/- are consi-
dered as Petty contracts. '

4.29 The following statement of petty contracts given to Scheduled

Caste and Scheduled Tribe persons during the last three years have been
furnished to the Committee *

Total No. of Contracts given Contracts given

Years Petty Contracts  to Scheduled to Scheduled
given Caste Tribe
1977-78 . . . . 10 2 1
1978-79 . . . . 7 1 —_
197980 . . . . 7 1 1

4.30 When asked why petty contracts were not given to Scheduled
Caste/Scheduled Tribe people the representative of the Central Railway
has stated during evidence that the reservation orders for Scheduled Castes
and Scheduled Tribes came into force on 1st August, 1978. From that
period to the end of 1980 a total of 13 petty contracts have been given to
the Scheduled Castes and Scheduled Tribes. These contracts were published
in the local vernacular papers of the area and notice was also affixed on
the notice board at the Railway Stations where the vending contracts had
fallen vacant. The representative assured the Committee to send notice
and such vacant contracts to local MPs and MLAs. The amount involved
in a petty contract was upto Rs. 5000/-. The representative assured the
Committee to consider their suggestion to raise the amount of petty contract

upto Rs. 10,000/-. Part payment was taken if there was such clause in the
contract. No deposit was taken.

4:31 The Committee have, in their 41st Report (6th Lok Sabha) on
North Eastern Railway, recommended that Tall catering/vending comtracts
upto one umit in all Railways should be awarded to Schednled Castes and
Schedaled Tribes only, as half a unit was an unecomomic unit. They expect
that all such contracts up to one unit on the Central Railway will be awarded
to Scheduled Castes and Scheduled Tribes only. As assured by _the
representative of the Central Railway during evidence, the Committee hope that
the amount of the petty contract will also be raised up to Rs. 10,000/,

D. Parcel-Booking Agencies and Out Agencies

4.32 The Committee have been informed in a note that contracts for
working out-Agencies/City Booking Agencies are awarded by inviting
tenders from the public through Press Advertisements as well as local



32

publicity and finalised ing to extant instructions. Ne special con-
cession is given to Scheduled and Scheduled Tribe persons. There
are no dircctives from the Ministry of Railways to reserve any pescentage
of Parcel Booking Agencies/Out-Agencies to Scheduled Caste and Sche-
duled Tribe persons. Total number of parcel booking agencies/out agen-
cies given to Scheduled Caste and Scheduled Tribe persons during the last
three eyars i.e. from 1977 to 1980 is stated to be 3.

4.33 According to the extant policy followed in the matter of giving
contracts for out agencies/Parcel Booking Agencies, there is no percentage
given to the Scheduled Caste and Scheduled Tribe persons. However, Rail-
ways keep the interest of Scheduled Castes/Scheduled Tribes in  mind
while considering these applications, keeping in view the nature of the
offers and the overall financial and commercial aspects.

4.34 Contracts for city booking offices and out agencies for passengers,
goods and are awarded strictly on commercial considerations as a
facility to travelling and trading public. The city booking offices and
out agencies function like a station and all rules and regulations comtained
in various Tariffs and Commercial Manuals and circulars tssued from a
Railway to its stations from time to time arc c?ually applicable to a city
booking office or an out agency. The running of an out agency, therefore,
involves, besides a fair knowledge of railway working, a good deal of capital
investment, mobilisation and management of labour. These contracts are,
therefore, not employment oriented but are directly connected with the func-
tioning of the railway and contracts are, therefore, awarded for running
of a city booking office or an out agency thro the process of calling
competitive tenders, to the lowest satisfactory tenderer.

4.35 The contracts for City Booking Offices or out Agencies are award-
ed in terms of the procedure contained in Indian Railway Traffic Code
(Commescial). Para 1705, laying down the criterion for award of contract
is reproduced below :

“Contracts for working Out Agencies/City Booking Agencies should
be selected by calling for competitive tenders  ‘Open’ or  ‘Limited’
according to the circumstances of the case and the contracts award-
ed to the lowest satisfactory tenderer. When, however, no suitable
contractor can be obtained by this means, and all the tenders
received have been rejected, arrangement should be made to select
a comtractor by negotiation”, '

4.36 Asked how many out-agencies were functioning in Central Rail-
widy the Committec have been informed that there arc 6 out-agencies func-
tioning in Central Railway at present. Nonc is manned by Scheduled Castes
and Scheduled Tribes as no tenders from them were received.

4.37 At certain stations which are not served by the Railways them-
selves Central Railway have out-agencies. At such stations agents have
been appointed to collect traffic on behalf of Railways. Asked what was
the difficulty in reserving such agencies for Scheduled Castes and Scheduled
Tribes in ccrtain areas, the representative of the Central Railway has stated
during evidence :—

“Most of the out-agencies are at stations which are far away from
the nearest rail head. In many of the cascs, what we have done
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is to give the out-agency contract to the State Transport Corpora-
tions because they have the transport to move goods from that place
to the rail head. If we give it to any old person, it will affect my
movement. From our working point of view we feel that is the State
Transport Corporations which are the most convenient people for
us because they are in any case, accepting booking for parcels and
goods they do it for us also.

. Scl:l, it is a contract of such a nature that any odd person cannot handle
it well.”

4.38 Regarding city-booking agencies the representative has stated dux-
ing evidence that in large cities they have city booking agencies and the
office is managed by the railways. But at some stations where traffic con-

g:’tﬁim are not good contractors are appointed to manage the city booking
ce.

4-39 The Conmittee note the present policy of the Central Railway

with regard to the allotment of parcel booking agencies and out agencies. They
feel that if there are Scheduled Caste and Scheduled Tribe applicants for
these agencies they should be given preference, so that they could ir

RR BHOLE,
Chairman,
Committee on the Welfare of Scheduled

Castes and Scheduled Tribes.

NEw DELHI.
April 8, 1981.

Vaisakha 18, 1903(S).




APPENDIX I
(Vide Para 2-54 of the Repott)

Stateinent showing details of vacancies reserved for*Schedided Caste exchanged with
Scheduled Tribe and vice-versa during the year 1977-78, 1978-79 aad 197980

ShL d + No. served
oy Category (GRﬂS) e Rs Sg re o
Filled up Filled up
by ST by SC

1977-78
1. Str. Fitter . . . . . 260400 .. 1
2, Catting Mjc Operator . . . 210290 .o 1
3, H.S. Welder Gr. I . . . 330—480 1
4, Maistry Gr. I . . . . 380560 . 3
S.H.SK.Gr. 11 . . . . 330480 5
6. Skilled Artisans . . . . 260—400 1

1978-7%
7. Skilied Artisans . . . . 260—400 7
8. Sr.Clesk . . . . . 330560 1
9. Fireman/APSE . . . . 210290 1
10. Maistry Gr. T - . . . . 380560 3
11, BTMSSK . . . . . 210290 2

1979-80
12. Skilled Artisans . . . 260400 . 8
13 HSK.Gr. T . . . . 330-480 . 7
14, H.S. Gr. I . . . . 380—560 - 4
15. Hd. Clerk . . . . 425700 . 1
16. Fitter HS.L . . . 380560 e 3
17. Fitter HS. 11 . . . . 330480 . 4
18, Boiler Maker H.5. 1 . . . 380560 . 1
19. Boiler Maker H.8. 11 . . . 330480 e 2
20. Machinist H.S. I . . . 380560 . 1
21. Machinist H. 8. 1 . . . 330480 . 1
22. Tumer Gr. I . 330480 1

23, Sign. Writer . . . 330—480 1 .

24. T.CM. (B) . . . . 330480 . 1
25. TCM. . (C) . . . . . 260-400 - 1
26, MSM. (B) . . . . . 330--480 .. 1
27. MSM, (O) . . . 260—400 . 1
28, Welder . . . . . 260400 . 1
29, H. 8. SK Driver Gr. 1I . . . 330480 1
30. Sr. Clerk . . . . . 330--560 1
1 66

34
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APPENDIX IV
{Vide para 4 of Introduction)
Summary of Conclusions| Recommendations contained in the Report

Sl. No. Reference to Summary of Conclusion/Recommendation
para no. in
the Report

1. 1-12 The Committee are perturbed to note that inspite of their
observations in par a 1.11 of their 21st Report (Sixth Lok Sabha)
that they are ‘in principle opposed to any category of posts being
exempted from the purview of reservation’, a number of categories
of posts in the Central Railway have been kept outside the i
of reservation orders in favour of Scheduled Castes and
Tribes. The Committee in their 21st Report (Sixth Lok Sabha)
and Ist Report (Seventh Lok Sabha) have already soggested that
the whole policy of reservations and to make reservations appli-
cable in toto to all the categories of posts in the Railways should
be reviewed in consultation with the Department of Persomnel
and Administrative Reforms.” They bope this review would
be undertaken soon s0 as to extend reservation to all cate-
gories of posts.

1-27 The Commitiee note that the Chief Personnel Officer in the
Central Raitway Headquarters has been appointed as the liai-
son Officer to periodically inspect each unit and report the pro-
gress regarding intake of Scheduled Castes and Scheduled Tri-
bes in the Services as per the quota reserved for them to the General
Manager. The Committee also note that one of the Joint Directors
(Establishment) in the Railway Board, whose Jurisdiction covers
the Central Railway, also visits various units of the Railway to
keep a watch over the implementation of Reservation Orders in
favour of Scheduled Castes and Scheduled Tribes. The Committee
need hardly stress that the liaison Officer has to ensure due
compliance by the subordinate appointing authorities of

the orders and instructions pertaining to the reservation of
vacancies in favour of Scheduled Castes and Scheduled Tribes
and other benefits admissible to them. The Committee suggest
that the inspections by the Officers of the Ministry of Railways
(Railway Board) should be made more frequently so that inade-
quacies detected in the functioning of the Cell in the Railway
are corrected timely.

3 128 The Committee are perturbed to note that the points
brought out by the inspection held in 1980 were similar to the point
brought out by the inspection held two years earlier. This clearly
indicates that no follow up action is taken on the inspection report.
The Committee expect the inspecting authorities to ensure that
the deficiencies pointed out by them are properly taken note of
so that similar mistake are not repeated.

4. 25 The Committee note that recruitment to Class-IV is made
by screening available casual labourers/substitutes in the Central
Railway and if requisite number of Scheduled Castes and Scheduled
Tribes are not available to fill the vacancies reserved for them,
recruitment is made from the open market. The Committee re-
commend that a Scheduled Castes/Scheduled Tribe officer should
always be associated with the Screening Committee to_safeguard
the interests of Scheduled Castes and Scheduled Tribes. The
Committee also desire that while engaging casual labourers
in the initial stages, it should be ensured that adequate number of
Scheduled Castes and Scheduled Tribes are recruited so that there
may not be any difficulty in filling the reserved quota at the tima
of their screening for regular appointment.
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depmnm exantinations.
trust that the intake of Scheduled Casts/ Tribe candidates to these
training schemes will be adequately raised so that a greater number
of Scheduled Caste/Tribe employees can take advantage of these

The Committee note that in Central Railway complaint
arc maintained for resumrlng complaints/grievances
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year ending 30th Septomber, 1979 was 169 from Scheduled Castes
;«ilm: 39 from Schednled Tribes. During the half year ending

Complaints received from Scheduled Castes were 197  and
from Scheduled Tribes 39. Majority of the complaints related
to promotions. No doubt it is necessary to have a proper system
of receiving/registering complainis and disposing them e!pedi-
tously hmt:sallthemaanecuuryto instill confidence in
belonging to weaker sections of society, 'mds
the administration loth\t there are less pumber of complaints.

The Committee note that under
1961.nisobhpxmonthspmofthunmloymo thHDacn&d
industries to train certain num The Com-

mittee hope that, mfmﬁtmuins nthedast:rmad
e T Con Contra) Ratlwaye, will b Bl uprand
Caste andenduledTubamdzdnaswlﬂbemmmmdue
representation in sccordance with the quota reserved for them.

The Committee have, in their 41lst Report (6th Lok

) on North Eastern Railway, Recommended that all cate-
ing coatracts upto onc unit in all Railways should ba

awarded to Scheduled Castes and Scheduled Tribes only, as half

amman uneconomic unit. They expect that all such cont-
to one unit on the Centralkaxtway will be awarded to

representat ofdxecanh'd Railway during evidence, the
Commitwe’;;petwm?nmmonhewmmwmaho
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The Committee note the present policy of the Central Rallway
‘with regard to the allotment -of parcel booking agencies and out-
agencies. TheyfeelthatltthcrearcSchuledCasteand Sche-
duled Tribe applicants for these agencies they should be given
preference, so that they could better their economic coadition.
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